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Title:Regarding problems likely to arise in Malkangiri District of Orissa due to reported implementation of Polavaram Project.

MR. SPEAKER: Shri Braja Kishore Tripathy. This is not a Calling Attention. Please try to be brief.

SHRI BRAJA KISHORE TRIPATHY (PURI): Hon. Speaker, Sir, this is a most important item....( Interruptions) 1 want to draw the
attention of this Government to this important item.

During the past few days, it has been reported in some Print Media that the Ministry of Water Resources, Government of India is
actively considering the declaration of Polavaram Project as a National Project in response to the request made by the
Government of Andhra Pradesh. Once this project fructifies, it will displace approximately 814 families of the villages of about 10
Gram Panchayats in Malkangiri district of Orissa, which will be a disaster for the sensitive tribal areas having the primitive tribes
and which is already devastated by Naxal Menace. In case this project is implemented in its present form, it will violate the spirit
of the Godavari Water Dispute Tribunal Award (GWDT) of 1980 and the Order of the National Environmental Appellate Authority
(NEAA).

The Ministry of Tribal Affairs has cleared the project without taking into consideration the effect of submergence in the homeland
of the primitive tribes of Orissa and without taking the opinion of the State of Orissa into consideration.

The socio-economic situation of Malkangiri district of Orissa has undergone a sea change since 1980. In the present scenario, any
submergence in the tribal district of Malkangiri is not acceptable to the people of Orissa.

The Government of Andhra Pradesh has already prepared the Environmental Impact Assessment (EIA) of the proposed
Polavaram Project and has not mentioned anything about the submergence of the villages and the agricultural land of the other
two affected States of Orissa and Chhattisgarh. The Godavari Water Dispute Tribunal in its final Order has also restricted
MWL/FRL at 150 ft. for the Dam, advising the CWC to take up the design and operation of the project subject to the acceptance of
the co-basin States — both Orissa and Chhattisgarh. While all these issues are pending for resolution, it is learnt that the
Government of Andhra Pradesh is unilaterally going ahead with the execution of this Project. So, I would like to draw the
attention of the Government of India to this matter. Now, the situation is very much alarming in the sensitive area of Orissa. It is
now needed that Government of India should not proceed with the project and allow the State Government of Andhra Pradesh to
execute the Project without consulting both the States of Orissa and Chhattisgarh. So, I would request the hon. Minister of State,
who is present here, to respond to this....(Interruptions)

MR. SPEAKER: I have arranged for his presence. Please be brief. Let him reply.

SHRI BRAJA KISHORE TRIPATHY : I thank you, Sir, for this. We are obliged to you. This is a very sensitive matter. The Chief
Minister of Orissa has also brought it to the notice of the Government of India and the hon. Prime Minister. All the Members of
Orissa time and again requested the hon. Ministers — the present Minister and the former Minister also — to consider this. We
have brought it to their notice. We have discussed with them. We have been assured that without consulting both the States, the
Government would not allow the Andhra Pradesh Government to proceed with the project....(Interruptions)

Sir, we are not against any irrigation project in the country. We are very much in favour of it. But the other submerging co-basin
State is to be consulted. That is the difficulty which we experience.

MR. SPEAKER: It is about consultation. Now, the hon. Minister to reply.[R3]
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